ontested commercial cases disposed during the month of June-2022

District Case No. Petitioner NameAdvocate Date ofWhether Date ofDays forNature ofDate ofNumber Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal execution ofof daysSection
Name on was sought and (Conteste decree for
Pre-Insitution d / execution
Mediation did Settled) of decree
not take place from date
(Yes / No) of

decision

SANJEEV| OMP COMM- KAMLA DEVI 11.04.2019 10.06.2022 1156 | Contested | — ---—-- | ---—-- [Petition U/s
MAR 53/20 ROHTAGI VS. 34 of]
JAGGARWAL, INDIABULLS IArbitration
IDISTRICT HOUSING and
JUDGE FINANCE Conciliation|
(COMMERCIAL IAct, 1996
ICOURT)-01
2 |[SH. RAJNEESHICENTRAL NIL
[IKUMAR GUPTA]
IDJ
ICOMMERCIAL
JCOURT, THC
3 [|SH. PAWAN KRJCENTRAL [CS(COMM) [LEKHAN LALV/S [SH. HARIBANS |16.03.2019 NO 09.06.2022 1181 |[CONTESTE|NIL INIL SUIT FOR
JJAIN, DISTRICI] 1323/2019 RAJU IMANAV D/ RECOVERY]|
PJUDGE, SHEKHAWAT IDISMISSE
(COMMERCIAL D

ICOURT)-03, TIS
[HAZARI COURT|

IDELHI
U MS NISHAICENTRAL IM/S KOTAK CONTESTE| NIL NIL PETITION
[SAXENA, MAHINDRA D U/S 34
IDISTRICT IPRIME LTD @ IARBITRATI]|
JUDGE, VOLKSWAGEN ON ACT
ICOMMERCIAL FINANCE
[COURT-04 PRIVATE [MS. LAKSHMI
OMP(COMM) 8{LIMITED SREE 12.11.2021 YES 01.06.2022 P01 DAY
IMS. MEENU CONTESTE| NIL NIL PETITION
ICHAUDHARY D U/S 34
IARBITRATT|
RAMAWAT INFRA ON ACT
IPROJECTS AND
ORS VS. AXIS

OMP(COMM) 74BANK LTD [22.10.2021 YES 06.06.2022 |27 DAYS




District Case No. Petitioner NameAdvocate Date ofWhether Date ofDays forNature ofDate ofNumber Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal execution ofof daysSection
Name on was sought and (Conteste decree for
Pre-Insitution d / execution
Mediation did Settled) of decree
not take place from date
(Yes / No) of

decision

IMS. MEENU CONTESTE] PETITION
ICHAUDHARY D U/S 34
IARBITRATT]
RAMAWAT INFRA| ON ACT
IPROJECTS AND
ORS VS. AXIS
OMP(COMM) 74BANK LTD 22.10.2021 YES 07.06.2022 P28 DAY
ISH. FARAZ CONTESTE] NIL NIL PETITION
IANAND [KHAN D U/S 34
ISWAROOP VS IARBITRAT]
BHAGIRATHI ON ACT
COOPERATIVE
THRIFT SOCIETY
ARBTN 92/202{LTD 18.11.2021 YES 06.06.2022 P00 DAY
5 |SH. ASHWANIICENTRAL |NIL
IKUMAR
SARPAL,
IDISTRICT
JUDGE,
ICOMMERCIAL
ICOURT-05
6 [|SH. PARAMJITICENTRAL [NIL
[SINGH,
IDISTRICT
JUDGE(COMME
[RCIAL)-06,
ICENTRAL
7 |SH. DINESH|West INTL
[BHATT , DJ|
(COMMERCIAL
ICOURT)-01
8 [MS. HEMANIWest INIL
IMALHOTRA,
IDISTRICT
JUDGE
(COMMERCIAL

ICOURT)-02




District Case No. Petitioner NameAdvocate Date ofWhether Date ofDays forNature ofDate ofNumber Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal execution ofof daysSection
Name on was sought and (Conteste decree for
Pre-Insitution d / execution
Mediation did Settled) of decree
not take place from date
(Yes / No) of

decision

o [MS. SANTOSH|NEW INIL
ISNEHI MANN,/DELHI
IDISTRICT
JUDGE
(COMMERCIAL
JCOURT)-01
no |SH. GURVINDER
[PAL SINGH.
IDISTRICT RPS
UUDGE MANAGEMENT U/S-34
(COMMERCIAL AND OF
ICOURT)-02 OMP (COMM.) CONSULTANCY ARBIRATI
03 / 2022 : PVT. LTD. VS. |[SH. RIT ARORA|04.01.2022 NA 08.06.2022 156 |ALLOWED NA NA ON AND
MONEYWISE CONCILIA
FINANCIAL TION ACT
SERVICES PVT. 1996
LTD.
U/S -34
OF
NIRMALA DEVI ARBIRATI
OMTQ(/CS(I)VSIII') JINDAL VS. S(I}{Ul())T}: 18.01.2021 NA 09.06.2022 508 DISI\%ISSE NA NA ON AND
USHA GOEL CONCILIA
TION ACT
1996
U/S-34
INDIAN OIL OF
CORPORATION ARBIRATI
OMP (/Cgé\gg[‘) LTD. M/S. MRSAS,?(\)IEA 19.09.2020 NA 09.06.2022 629 DISI%ISSE NA NA ON AND
73 CHHIKARA OIL CONCILIA
CARRIER TION ACT
1996
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H. SANJIV]

JAIN,
IDISTRICT
JUDGE
(COMM.)-03

LD
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Name
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ofDays forNature ofDate
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execution
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ofof
for
execution
of decree
from date
of

decision

daysSection

U/S -34
UNION OF INDIA OF
VS. M/S. INDIAN ARBIRATI
ONIIPG((/JCZ)(I;/IIM.) AGRO SHKII?D‘;I:II{S H 23.07.2019 NA 28.04.2022 1011 DISI\]/I)ISSE NA NA ON AND
3 9 | MARKETING CO- CONCILIA
OPERATIVE LTD. TION ACT
1996
U/S-34
OF
USHA GOEL VS. ARBIRATI
OMP()(/CS;\ggL) GOVIND CABLE S(I}{Ulg)Ti 05.08.2020 NA 09.06.2022 674 DISI\]/;ISSE NA NA ON AND
5 INDUSTRIES CONCILIA
TION ACT
1996
NATIONAL
MEDICINAL 34
OMP P (NM?’]I;)O \I;SR D RAMESH Arbitration
(COMM.)/79/2 CENTER FOR CHANDRA l08-10-2020] NA 03-06-2022 603 |DISPOSED NA NA &
020 RESEARCH Conciliation|
PLANNING AND Act
ACTION
omP N%&VLI% ils ANIL KUMAR Atitrtion
(COMM.)/49/2 ROYAL FORGINGS SETHI 02-03-2019 NA 09-06-2022 1195 |DISPOSED NA NA &
019 PVT LTD Conciliation|
Act
b 34
RB UNION OF INDIA ASHISH Arbitration
TI;I{;gSo/ 2vs M/S SUNAMIA KUMAR 11-07-2018 NA 10-06-2022 1430 DISI%ISSE NA NA &
KNITWEARS SHARMA Conciliation|
Act




District Case No. Petitioner NameAdvocate Date ofWhether Date ofDays forNature ofDate ofNumber Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal execution ofof daysSection
Name on was sought and (Conteste decree for
Pre-Insitution d / execution
Mediation did Settled) of decree
not take place from date
(Yes / No) of
decision

IBHARTWAL
IDISTRICT
JUDGE
(COMMERCIAL
ICOURT)-01

13 [SH. VINAY[SOUTH INIL

[HANNA,

IDISTRICT
JUDGE
(COMMERCIAL
ICOURT)-02

4 [SH. UMED|SOUTH- __ [NIL
ISINGH, [EAST
IDISTRICT
JUDGE
(COMMERCIAL)-
01

15 |MS. VINEETASSOUTH- INTL
IGOYAL, [EAST
IDISTRICT
JUDGE
(COMMERCIAL
ICOURT)-02

6 [SH. SANJAY|EAST
[SHARMA-I DEEPAK GUPTA
CS(COMM)NO.| VS.M/S BABA VISHAL CONTESTE| SUIT FOR

51/2021 BILLIARDS SHARMA [?2702-2021 07-06-2022 | = 470 D - " [RECOVERY]
ACADEMY




District

Case No.

Petitioner Name
VS Respondent
Name

Advocate

Date
Registrati
on

of Whether

Urgent
was sought and
Pre-Insitution
Mediation did
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(Yes / No)
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ofDays forNature ofDate
disposal Disposal

(Conteste decree

Settled)

execution

ofNumber Act

ofof
for
execution
of decree
from date
of

decision

daysSection

7 [MS. BARKHA] C.S (COMM) 'ANARA BANK l08.10.202 10.06.2022 [245 SETTLED SUIT FOR
IGUPTA, [EAST 63/2021 S ANILJAGGARWAL 1 RECOVER|
IDISTRICT KUMAR Y
JUDGE,

(COMMERCIAL
ICOURT)

18 |[MS. NIVEDITAShahdara [CS(COMM) NO.[EXTRAMILE IMR. G.L 17.12.2019 06.06.2022 02 YEAR 5 [DISMISS
JANIL SHARMA | 811/2019 IGARGO MOVERS [VERMA MONTHS [ED
IDISTRICT VS SIGMA SUPPLY] AND 22 DAYS
JUDGE, CHAIN
(COMMERCIAL ISOLUTIONS PVT.

ICOURT) [LTD AND ORS

1o [MS. [Shahdara [NIL
[SUKHVINDER
IKAUR

20 [SH. GURDEEP[NORTH- [NIL
[SINGH, IWEST
IDISTRICT
JUDGE
(COMMERCIAL)




District Case No. Petitioner NameAdvocate Date ofWhether Date ofDays forNature ofDate ofNumber Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal execution ofof daysSection
Name on was sought and (Conteste decree for
Pre-Insitution d / execution
Mediation did Settled) of decree
not take place from date
(Yes / No) of

decision

ISH. VIRENDE
IBHATT,
IDISTRICT
JUDGE
(COMMERCIAL
ICOURT)

22 |SH. PANKAJSOUTH

IGUPTA, IWEST
IDISTRICT SONAL TIWARI VS

34
ObOE OMP (COMM) KOTAK SH. LS. CONTESTE| ABITRATI

19.11.2018 NO 28.01.2020 452 NIL NIL ON &
08/2020 MAHINDRA GAUTAM D
(COMMERCIAL) PRIME LTD. CONCILIA

TION ACT
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